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The respondents were directed to take a view in

regard to the treatment of the period of long absence

uithin a period of four months from the date of comnxjnication

of the order. That has nou been done as is clear from

the Office flemorandum dated 19,0.1 993, a copy of uhich was

produced by the petitioner during the course of the

arguments. The petitioner has also been given 15 days tire

to show cause as to why the said order should not be

confirmed. Hence it is open to the petitioner to comply

with the Office Pie mo random. If. ultimately a final order

is passed as stated in the main judgment , the remedy

available to the petitioner is to approach the Tribunal in

an original application. No action under Contempt of

Court Proceedings is jjossible , These proceedings are,

therefore, dropped,
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